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ORDER

CA No.129/PB/2016: This is an application with various prayers. Ld. Counsel

for the applicant-petitioner has pressed prayer (c) in the application and has
submitted that the meeting of the Board of Directors and Annual General

Meeting of Respondent No.1 company may be fixed on a specific date.

Mr. Dutta, ld. Counsel for the non-applicant-respondent company states that
he would come back with the instructions with regard to the aforesaid prayers
made by the applicant-petitioner and would also like to file reply to the
application within one week. Let the reply be filed within a week with a copy

in advance to the counsel opposite.

CA No. 131/PB/2016: This is an application with regard to furnishing of

Bank details of Respondent No.1l company alongwith other information made

in Prayers (i) to (v).
Notice of the application.

Mr. Dutta, Ld. Counsel for Respondent No.1 to 3 accepts notice. A copy of the
application has been furnished. Reply to the application be filed within one

week with a copy in advance to the counsel opposite.

List for further consideration on 02.11.2016.
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